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1. Joginder s/o Sh.Ramgatil
2, Parvinder s/o Sh.Hari Chand
3. R.N.Mishra s/0 Sh.R.S.Mishra
4, Harish s/o Sh.Anand Lal
5,.R.N.Mishra S/o Sh R.N.Mishra
6. Jaibir S/0 Bhane Ram
7. Arvind Kumar Tiwari §/0 Sh.R.K.T1
g, pauhok Kumar S5/0 Sh.Prahbhu Nath
a.Mohd, Talih $/o Sh.Mohd.Shamim
10, Nav Kumat Dey S/0 &.C.Dey
11.Vinin Ral s/o Sh.R.A.Ral
12, Bavinder Nath S/o Gh. H. P, Pandey
13.S8atpal Singh Rawat §/0 Sh.G. 5. Ra
14, Narender Singh s/o Sh.Ral Singh
15, Ashwani Kumar S/o Kartar Singh
It 16, Ashok Kumar Chauhan §/0 Sh, Jiut
17.Trileok Chand S/o Sh.Murari Lal
18, Pawan Kumar S/o Raghublr Singh
19,Vijay Singh s/o Sh.Kehm GChand
70, kajesh Gaur $/o Sh.la=mi Chand
21. Jagdish Prasad sfo Sh N.Prasad
27, Ani) Kumar $/0 Sh.Om Prakash
232.Vijay Kumar $/o Sh.Nathi Ram
24, Vijay Kumar Pant S/o Sh.H.D. Pant
25, Suresh Kumar s/o Sh.Baru Ram
26, Smt., Poongarhi
27.Virepder Narayan
28, Faj Kumar
29, Ganeszh S$/¢ Sh.Gopal
30, Kama) Singh S/0 Sh.Madia
21, Madan Gonpal Singh S/o0
G, Ney Muni Sah
37, 8mt. Geeta Devi
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By Hon hle Mr. . Kuldin Sinah.Member ( Judl)

In this case, the anplicants are aggrlevec of
the directions of the respondents vide which they have
stoppec the payment of HRA, CCA and Transport Allowance

annlicants are helng naid only the basic pay rrlus
Dear

2. The facts in brief are that the applicants
have heen working with the resnondents since 1994, They

wers granted temporary status and were being pald wages
City Compensatory

and Transnort Allowance. Suddenly with affect

3
Allowanoe Was stopned, The anpplicants made

0 ney mel o be hitrary action
on the nart of tha respondents anc it is nrayed that the

They have stated in thelr reply that the applicants ware

never granted temporary status, The respondents have
stated that the applicants cannot be ecuated with the
casual  lahours who have been conferred temporary status

Tt is further stated that the anplicants were paid DCCA,
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rt 8)llowance till December, 1998 due
he same was discontinued after
discrepancy This discrepancy came

nrocessed in Pre-Check

of Accounts, MEA an

CCA and  Trans
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in terms of Clause 4 of the said O0.M. and since
o.M, did not permit them to pay HRA, CCA and Trans

of the same. I
and/or Tinstructi
HRA, CCA and Tran

annlicants, they had stopped the pay

ons which may entitle the applicants
spnort Allowancs,
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f, Tn the light of the above facts that the
anplicants are merely casual workers and from

January, 1999 they are being naid wages in accordance with
the DOPT O, M. dated 7.6.88, I find that the anpnlicants

have no  olaim  for payment of HRA, CcCcA and  Transport

{

had heen detecte

1. During the course of arguments; learned
counsel for the abplicants also submltted that this oaze
may he referred to the Larger Rench, however, he was

unahle to copvipce me at to on what grounds, this oaze

ants cannot have any grievance to tLhat

affmet npor they have any bhonafide clalm regarding the
navment of HRA, CCA and Transnort Allowance.
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B, Tn the circumstances, I find no merit in thi




